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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

EXECUTION APPLICATION NO. 66 OF 2025
IN
ORIGINAL APPLICATION NO. 492/2022

IN THE MATTER OF: i

Green Wood City Villa Jan Welfare Society Through Its President C)\\S y
Wi

Bavindra Singh = = w0 oead U a0 T alGe APPLICANT:: ’,>~

Versus ;
Godwin Construction Company Pvt Ltd Through Its Director & Ors. /,:/-—j’ﬂ,p\Q
RESPONDEN'[’QS)’ LS

= ?ACM Megryt
-No.l

ADDITIONAL RESPONSE ON BEHALF OF DISTRICT MAGISTRATE  OF ) mo/’

R

,r'
NOTAR\N-

MEERUT IN COMPLIANCE OF THE ORDER DT. 27.05.2026 PASSED

BY THE HON’BLE NATIONAL GREEN TRIBUNAL, NEW DELHI

I, Vijay Kumar Singh aged about 54 years S/o Late Shri Parmanand Singh,
presently posted as District Magistrate, Meerut do hereby solemnly affirm

and state on oath as under:

1. That I, the Deponent in the above captioned matter am fully conversant
with the facts of the case and is competent and authorized to swear the

present response.
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2. That I state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

3. That the Applicants had filed O.A. No. 492/2022 raising grievances
regarding improper handling, management and disposal of sewage and
solid waste in the project area developed by M/s Godwin Construction

Company Pvt Ltd, Meerut.

II. JOINT COMMITTEE REPORT FILED BEFORE THIS HON’BLE

TRIBUNAL
4. That the Hon’ble Tribunal vide order dt. 08.07.2022 considered the

grievances of the Applicant and constituted a Joint Committee to verify the

ts and take remedial action by following due process of law for ensuring
"Red Lo compliance of environmental norms for urban development and
\\f?éémpliance of Solid Waste Management Rules 2016 for solid waste
s

management. That the relevant portion of the said order is as under:

“2. In view of the serious allegations made in the present application, it
would be appropriate to have a factual and action taken report in the
matter. Accordingly, we constitute a Joint Committee comprising of Vice
Chairman, Meerut Development Authority, Commissioner, Municipal
Corporation, Meerut, State PCB and District Magistrate, Meeru. The
State PCB will be the Nodal agency for coordination and compliance.

.
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3. The Joint Committee may meet within four weeks, undertake site visits,
look into the grievances of the applicants, verify the facts and take remedial
action by following due process of law for ensuring compliance of
environmental norms for urban development and compliance of Solid
Waste Management Rules 2016 for solid waste management. Factual and
action taken report may be furnished within two months by e-mail at
Judicial-ngt@gov.in preferably in the form of searchable PDF/OCR
Support PDF and not in the form of Image PDF.”

5. That in compliance of the aforesaid order, the Action Taken Report dt.

23.11.2022 was filed by the Regional Officer, Meerut.

[II. ORIGINAL APPLICATION DISPOSED OF VIDE ORDER DT.

04.03.2025

6. That the abovesaid O.A. was disposed of by this Tribunal vide judgment

e dated 04.03.2025. The relevant operative part of the judgment is

TS
/ < roduced as under:-
% i | o . In view of the above, we dispose of this OA with the following
A\ Sh 50269/ ections
RN 4 . =
\‘\i’z‘ (1) We direct respondent I to make the provisions for treatment of sewage

generated in the project area by constructing STP of requisite capacity and
make it operational within 06 months from the date of this judgment.

(1) XXX .

(1) We direct respondent 1 (project proponent), as an interim measure, {0
pay environmental compensation of Rs.10 Crores and deposit the same
within three months with respondent 3 i.e., UPPCB.

(IV) Respondent 3 is directed to collect relevant information including
project cost from respondents 1 and 2 and thereafier, compute final
environmental compensation in the light of the law laid down by Supreme
Court in Goel Ganga Developers vs Union of India and Others (supra) and
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after adjusting the amount of interim compensation as imposed as above,

shall take steps for recovery of the remaining of environmental
compensation from respondent 1, in accordance with law.

(IV) Amount of environmental compensation realized from respondent 1

shall be utilized for remediation and rejuvenation of the already damaged
environment in the area concerned in accordance with the Environment
Development Plan which shall be prepared by Joint Committee comprising
UPPCB and District Magistrate, Meerut wherein District Magistrate shall
be the nodal agency. This plan shall be prepared within 02 months and
executed in the next 04 months.

(V) In case of failure on the part of respondent 1 in complying any part of
directions given above, appropriate coercive action including criminal and
other action, as are permitted in law, shall be taken by respondent 3 so as
to seek compliance of directions given above.

A Compliance Report shall be submitted in respect of all the above .

directions by UPPCB before Registrar General of this Tribunal by
15.08.2025.”

IV. EXECUTION APPLICATION FILED BY THE APPLICANT

7. That for the execution of the aforesaid order, the Applicant had filed an

J}:;i'%;xecution application and the Hon’ble Tribunal vide order dt. 25.09.2025

ﬁé’ﬁjﬁued notices in the said application and directed the respondents to file
]

V. REPLY AFFIDAVIT DT. 17.03.2026 FILED ON BEHALF OF THE
DEPONENT

8. That further a reply affidavit dt. 17.03.2026 (Refer @ Pg No. 288 of the
Judicial Record) has already been filed before this Hon’ble Tribunal on

behalf of the Deponent in the said Execution Application. That in the said

/J(/
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response it has been stated that the Regional Officer, UPPCB, Meerut, vide
letter dt. 06.03.2026 officially forwarded the identified property details and
requested the initiation of recovery proceedings against the immovable
assets registered under the name of M/s Godwin Construction Company
Pvt. Ltd. and its Directors, Jitendra Singh and Bhupendra Singh.

A Copy of the letter dt. 06.03.2026 and the details of the properties has

been annexed herewith as ANNEXURE R-1.

9. That further the Sub-Divisional Magistrate, Meerut, reported that the
service of the demand notice (RC Form-36) failed as the directors were
unavailable at their known address. To ensure legal service, a copy of the
RC Form-36 dated 13.03.2026, was physically served upon their

=== authorized on-site employee (Janendra), and a digital copy was securely

5 i
Sop 3
L OF Y

VI. RC FORM FORM-36 (CITATION) DT. 09.03.2026 ISSUED BY

ansmitted to Director Jitendra Singh's personal WhatsApp number via the

sildar's official CUG mobile line.

TEHSILDAR AND RC DT. 06.03.2026 ISSUED BY UPPCB
10.That further in compliance of the aforesaid directions passed by the

Hon’ble Tribunal, a recovery citation was issued by the Tehsildar on

09.03.2026.
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A Copy of the recovery citation dt. 09.03.2026 has been annexed herewith

as ANNEXURE R-2.

Vil. PREPARATION OF THE ENVIRONMENT DEVELOPMENT

PLAN
11. That in compliance with the Para-85 (VI) of the order dt. 04.03.2026
passed by this Hon’ble Tribunal, an Environment Remediation Plan has
- been prepared.

A Copy of the Environment Remediation Plan has been annexed herewith

as ANNEXURE R-3.

VIiII. ORDER DT. 18.03.2026 PASSED BY THE HON’BLE TRIBUNAL

¢ 6. Recovery of the EC from the project proponent is likely to some take

" time whereas the remediation of the environmental damage caused
requires immediate action with expenses to be incurred for implementation
thereof and delay in remediation of environmental damage caused may
result in irreversible effect on environment. Therefore, we consider it
appropriate to seek response from Chief Secretary, Government of Uttar
Pradesh as to why State of Uttar Pradesh be not directed to pay the amount
of EC for remediation of environmental damaged caused immediately and

to recover the same from the respondent no. I-project proponent in due

course Ofﬁme- o %




561

IX. ORDER DT. 25.03.2026 PASSED BY THE HIGH COURT OF

JUDICATURE AT ALLAHABAD

13.That it is submitted that the Project Proponent i.e. Jitendra Singh Bajwa
and another, Directors of M/s. Godwin Construction Company Private
Limited, Meerut approached the High Court vide Writ Petition No. 11221
02026 to challenge the recovery of Rs. 10 Crs. issued against them by the

Tehsildar (Tehsil Sadar, District Meerut) on 09.03.2026.

14.That in the said Writ Petition No. 11221 of 2026, the High Court of
Judicature at Allahabad vide order dt. 25.03.2026 directed as under:

“10. In such above view of the matter, therefore, if the petitioners who

were the erstwhile Directors of the Company are aggrieved by the recovery

= "’{ instance they would approach the Collector / District Magistrate, Meerut
to file their objection against the recovery certified issued in their
individual names was bad. They would be filing their objections within a
period of two weeks from today and the Collector/ District Magistrate,
District Meerut shall be disposing of the same within a further period of
six weeks after giving full opportunity of hearing not only to the petitioners
but also the U.P. Pollution Control Board as well as the respondent nos. 9

- St
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& 10. We further provide that until such objections are disposed of on
merit, the recovery certificate dated 06.03.2013 issued against the
petitioners and consequential recovery citation dated 09.03.2026 shall
remain in abeyance to abide by the final outcome of the decision by the
Collector.” .

A Copy of the order dt. 25.03.2026 has been annexed herewith as
ANNEXURE R-4.

X. NON- APPEARANCE OF THE RESPONDENT NO.1 BEFORE

THIS HON’BLE TRIBUNAL

15.That it is most respectfully submitted that Respondent No. 1 i.e. Jitender
Singh Bajwa, Director of Godwin Construction Pvt. Ltd. has never
himself appeared before this Hon'ble Tribunal nor has been represented

through any counsel since the institution of the present proceedings.

/
/‘f:"

fg Q/ *Ei&o\er Respondent No. 1 has actively participated in the proceedings

11'[?1)5 detailed replies on behalf of the Company, including replies dated
N/

;\ e
% L and 06.02.2023 (Kindly refer @ Pg No 191 of the Judicial
=Dr

Record). Significantly, in neither of the said replies did Respondent No. 1
disclose or even contend that he is the former director of the Company or

that he was no longer responsible for its affairs.

16.That however in Writ Petition (C) No. 23066 of 2026 before the Hon'ble

High Court of Judicature at Allahabad, that Respondent No. 1 has sought




to avoid liability by taking the plea that he had ceased to be a Director. That
such a plea is clearly an afterthought and is contrary to the stand
consistently taken before this Hon'ble Tribunal. That having participated
in the proceedings on behalf of the Company without disclosing the same,
Respondent No. 1 cannot now be permitted to raise a contrary plea to evade

compliance with the orders passed by this Hon'ble Tribunal.

17.That under these circumstances, it is respectfully requested to this Hon’ble
Tribunal that Respondent No. 1 through Jitendra Singh be directed to
remain personally present before this Hon'ble Tribunal and explain the
reasons for his continuous non-appearance during the proceedings as well

as for suppressing the alleged facts while filing replies on behalf of the

o Company The Deponent further undertakes that, if Respondent No. 1 fails
"X }f\. f;:
}.
o dppear despite the directions of this Hon'ble Tribunal, the Deponent shall

Ax *\\
e his presence before this Hon'ble Tribunal by taking appropnate

£ps in accordance with law.

XI. COMPLIANCE AFFIDAVIT DT. 18.05.2026 FILED BY THE

DEPONENT BEFORE THE HONBLE _TRIBUNAL IN

COMPLIANCE OF THE ORDER DT. 18.03.2026

18.That it is submitted that a compliance affidavit dt. 18.05.2026, has already

been filed by the Deponent on behalf of the Chief Secretary, State of U.P.

4

563
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before this Hon’ble Tribunal stating that the immediate operational
remedies are already dynamically active on-site:

* Sewage Management: The colony (Green Wood City Villa) is fully
occupied, and its domestic sewage is actively being diverted and
treated by the Meerut Development Authority (MDA) through its
own functional, common Sewage Treatment Plant (STP).

® Solid Waste Management: Municipal Corporation Meerut has
systematically deployed local waste management services to clear
and scientifically manage the solid waste generated daily within the

residential colony.

19.That vide the said affidavit the High Court proceedings were also placed

on record before this Hon’ble Tribunal.

/“':;‘:::iu
A
,f_/i»ﬁ;\r
: W‘;f%(!g that it is most respectfully submitted that, in light of the facts and
\ i

y .‘f‘{e{frcumstances detailed in the compliance affidavit dated 18.05.2026, filed

N f
7

) /5
NS

\\\(ig\l..?f\ 'by the Deponent on behalf of the Chief Secretary of the State of Uttar
Pradesh before this Hon’ble Tribunal, the State Government ought not
to be saddled with the liability or directed to pay the Environmental
Compensation for remediation. The responsibility for executing direct
on-site environmental mitigation actidns effectively rests with the

appropriate statutory bodies, namely the Meerut Development

A
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Authority (MDA) and the Municipal Corporation, Meerut, which have

already deployed active, dynamic operational remedies on-site.

XII. ORDER DT. 21.05.2026 PASSED BY DEPONENT

21.That in compliance with the directions of the High Court of Judicature at
Allahabad, the Deponent held a meeting on 30.04.2026, and instructed the
parties to submit written responses. That further on 21.05.2026, the
Deponent passed an order rejecting the directors’ objections and directing
a time-bound recovery against them. That the relevant portion of the said

order is as under:

T JFIT Ao THT FRT AT 7E vl g WIRT ARTF FaarerT F

gHT AP, Foqo FFTWW [RTFAU FE T FrT IR gt gEII-

T/ Ao o R 06-03-2026 U Fediasrc 4%z T [T acodio g

36 (AT R 09.03.2026 7ET & TUT Aol F fRAfFT wHfaToiT sfAqlT

P OWW@ 10 FIF (3F #3T &) 1 §-T9 #1 97 797 a7

'Q./ o FrET ZHITI FTT I T FiZar-2006 TIT FAFIT GTHT F FFATC

5“7“*55%2"%1\:\ 127780/ FAFT FAIT § J- T UF G FAGT avErd 771 #1 g

‘~n§*§3';5/g!.wm@wﬁ3/W#WWW%WWWW

TIAT q-TTE F AT FOT w0 GFET TEEER F T vF gaeT

L 3T H, Pl AATHT T T AT FIAF FAAE FT T
FT FIAFIT 37 [Ferfasrd T agdiaare 4w 71 §

THIT JFT H Fo¥o I [FFAT FIE F FRT FAT wrFdio FyiiE Tt

F w7 R &7 § difaeage gdia giar & gcodio #1 dEar ¥ aweEr

7 [ @i agedi garr g7 Grd #at aeEs i F gove wgww

770 31 F @7 97 Bar arr gy % gaard F @vuw AT w7 @

FoFo YEUT A7 FIE F FRT THUT AFAIe F T TG FU FAS

FA BF TTTH AT AT §1 AT wHT FhRT FAFT FRT WRT e &

ST & AT FAF FoTo FFAW [FFAT FE Fwz zrT BT g

THTT-77/ Ao flo 1% 06-03-2026 & 337 gaerfor #1 Fwargar aqgaz

//{/

\""\‘
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50265/28

FIF & Tl qlArET #F3d g qro THAT FRT sfaFw 75 Rl #1 Fa77
FEAT FIATHT F2

Fq: FUITE Tl F TRIET F Hro ITF ~IIGT TG F AT AfFea
faa Rz gifa#r 37 11221/2026 foadw= fdz Fr9aT 0 7 7919 22 3%
Fodfto 7 09 I F Fqro IF AT FATGIETT T TIRT J=er fFiF 25-
03-2026 # F# 14T 1 = arwar g7 4 Aodte @y [arfT w-151
%7 FTAI71 332 FIRT Jeqa FeA73e7 la7i# 07.04.2026 TRIHEER [Fearia
a7 1T §1

A Copy of the order dt. 21.05.2026 has been annexed herewith as

ANNEXURE R-S.

ORDER DT. 27.05.2026 IN THE EXECUTION APPLICATION

22.That the present matter was last listed for hearing on 27.05.2026, wherein

the Hon’ble Tribunal directed as under:

“15. The District Magistrate, Meerut is also directed to hold a meeting and
take appropriate action in terms of Para -13 of the order dated 18.03.2026
and Para-6 of the order dated 20.02.2026 and file separate additional

- response by way of affidavit in this regard at least one day before the next

+Ndate of hearing fixed.

\ LB The District Magistrate, Meerut is also directed to file, along with his
aovesaid additional response, copy of the order passed on the

epresentations filed before him with respect to the recovery proceedings
in compliance with the order passed by the Hon’ble High Court of
Judicature at Allahabad.

17. In view of the facts and circumstances of the case, we also consider
personal appearance of the District Magistrate, Meerut; the
Commissioner, Municipal Corporation, Meerut; the Secretary, Meerut
Development Authority and the Regional Officer, UPPCB, Meerut
physically before this Tribunal to be essential for assisting this Tribunal in
securing due compliance of the judgment passed by this Tribunal.
Accordingly, they are directed to remain present before this Tribunal on
the next date of hearing fixed with relevant record.”

[




XIV. ORDER DT. 03.06.2026 PASSED BY HIGH COURT _ OF

JUDICATURE AT ALLAHABAD

23.That it is submitted that the Project Proponent had again approached to the
High Court of Judicature at Allahabad vide Writ Petition- C No. -23066 of
2026 against the order dt. 21.05.2026 passed by the Deponent. That in the
said Writ Petition, the Hon’ble High Court of Judicature at Allahabad vide
order dt. 03.06.2026 directed as under:

9. In such circumstances, no useful purpose would be served in keeping
the present petition pending any further. Accordingly, present petition is
disposed of with the following directions:

(i) The impugned order dated 25.03.2026 is set aside.

(it) Respondent no.3/District Magistrate, Meerut may issue notice to the
petitioners fixing a fresh date in the proceedings. It may accompanied with
copies all adverse material received and relied against the petitioners,

T
e

. Whether filed by the other stake holders or parties to the dispute or as may

Zp 1A
VhS \\have otherwise become available to the state authorities. Such compliance

/
(™ :&%ﬁgw :::,ﬁt ﬂ?ay be made wzthtn a period of fwo weeks from today

‘\{:__‘ '  weeks therefrom.

(lv) Theredfier, respondent no.3 may fix a proper date of hearing with at
least 15 days advance notice to all the parties. Parties undertake not to
seek any undue or long adjournments.

(v) After affording reasonable opportunity of hearing to all the parties,
appropriate final order may be passed afier considering not only the
Jactual aspects that are in dispute but also upon due application of the
relevant statutory provisions and the applicable law. Such exercise may be
completed as expeditiously as possible, preferably within a period of one
month from the date of final objections filed by the petitioners.”

o567
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A Copy of the order dt. 03.06.2026 has been annexed herewith as

ANNEXURE R-6.

XV. MEETING DT. 09.07.2026 HELD BY THE DEPONENT

24.That in compliance with the directions of the Hon’ble Tribunal dt.
27.05.2026, a meeting was convened by the Deponent on 09.07.2026 at the
Collectorate, Meerut. The meeting was attended by the office bearers of
the Greenwood City Residents Welfare Association, Greenwood City Villa
Jan Welfare Society, Golden Heights Jan Kalyan Samiti (Regd.), and other
residents of the colony. The residents were requested to submit any further
issues requiring consideration before this Hon'ble Tribunal in writing by

10.07.2026 for examination in consultation with the concerned

£25H KUMAR ; : ; :
ciim,Meerui\ onstruction Co. Pvt. Ltd., namely Jitendra Singh and Bhupendra Singh,
Reg. No-- !
! 50229:‘2&26 T : : . .

Suwere directed to submit their respective stands by 16.07.2026.

25.Additionally, it is submitted that in compliance with the directions in order
dt. 03.06.2026 of the Hon’ble High Court of Judicature at Allahabad, the
Director of the Company i.e. Jitendra Singh Bajwa submitted his counter-

objections on 29.06.2026.

Copy of the minutes of the meeting dt. 09.07.2026 has been annexed

herewith as ANNEXURE R-7. /V




XVI. MEETING DT. 16.04.2026 HELD BY THE DEPONENT

26. That, on 16.07.2026, a meeting was convened under the chairmanship of
the Deponent. During the meeting, the Residents Welfare Association
(RWA) submitted an additional reply, a copy of which was furnished to
Jitendra Singh Bajwa. That RWA representative stated that Bhupendra
Singh Bajwa and Jitendra Singh Bajwa had ceased to be Directors on
24.01.2022 and 10.04.2022, respectively, but despite the same, they
continued to execute sale deeds on behalf of M/s Godwin Construction Co.

Pvt. Ltd.

27.That it was also noted that neither Jitendra Singh Bajwa nor Bhupendra

.gf»”'?"?\Singh Bajwa disclosed their alleged resignation during the proceedings

L

AN
SURESH KUKAR eﬁi_‘lre this Hon'ble Tribunal, and no challenge has been made to the order

- ‘* Advdcate, Meerut ‘#}5
\ AN 557026 @?A 04.03.2025. That RWA relied upon sale deeds executed by them after

\\\\E:Q_F VAHeir alleged resignation and contended that, in view of Sections 248(7),

250 and 251 of the Companies Act, 2013, they continue to remain liable

for the obligations of the Company. That submissions of the RWA and the
Project Proponent were heard, and the Project Proponent sought ten days'

time to file its response.
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28.Accordingly, Jitendra Singh Bajwa was directed to file his written
submissions by 23.07.2026. It was further directed that any other interested
party may also file its factual submissions by the said date, whereafter a
reasoned decision shall be passed by the Deponent within one moﬁth, in
compliance with the directions of the Hon'ble High Court.
A Copy of the minutes of the meeting dt. 18.07.2026 has been annexed

herewith as ANNEXURE R-8.

XVII. CONCLUSION

29.That the Deponent most respectfully submits that every direction issued by
this Hon'ble Tribunal has been duly complied with diligently in its true
letter and spirit. That there has been no lapse, omission or delay on the part

of the Deponent. That pursuant to the orders of the Hon’ble Tribunal, the

SURESH KU
e | Advocats,

Yeponent has convened meetings, afforded adequate opportunity of
y

jearing. to all stakeholders, placed the relevant materials on record, and
i
v Anitiated the proceedings in accordance with law. The Deponent further

submits that The-EC recovery proceedings are being carried forward in
faithful compliance with the directions of the Hon’ble Tribunal and shall
be undertaken within the prescribed time in accordance with the applicable

statutory provisions.




30.That the Deponent re_spectfully submits that he is duty-bound to comply
with the directions issued by the Hon'ble High Court of Judicature at
Allahabad and is legally obligated to conclude the proceedings relating to
the recovery of Environmental Compensation in accordance with the
orders of the Hon'ble High Court and applicable law. The Deponent shall,
therefore, proceed with the recovery proceedings and pass an appropriate

reasoned order within the time stipulated by the Hon'ble High Court.

31.1t is further respectfully prayed that Respondent No. 1-Project Proponent
be directed to remain personally present before this Hon'ble Tribunal to
explain his continued non-appearance during the proceedings and to ensure
effective implementation of the directions contained in the judgment dated

. ,%\ AN “3, 04.03.2025 and the subsequent orders passed by this Hon'ble Tribunal.

{‘?r k»\ﬁvoc;—na Meerut ‘#‘5(,:’
\ .No. ;

Tribunal. It is prayed that the same be taken on record.

DEPONENT

o571
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VERIFICATION

Verified atMeERVT ... on this 2/.. day of July, 2026, that the
contents of the above affidavit from paragraphs 1 to 32 are believed to be

true and correct to the best of my knowledge and belief. No part of it is

false and nothing material has been concealed therefrom.

DEPONENT
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ANNEXURE R-1

Phone:- 01212577670
Email id :- romeerut@uppeh.in
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ANNEXURE R-3

o Phone :- 0121-2577676
: Email id :- romeerut@uppch.in
T & Eﬁﬂﬁ?ﬂ. s
‘%‘%&?g i Uide~TC—3 /2, Teeayw Bor-II, SIEgw, 3Re-250110
i 116716/ OR 98] 2022/ b L0 C /R T7 9052 57 ReiE S0 -8 -2 -
Tt H, HIOUSIET JeBvo
T iRl e (ge—3)
BodougyYT FraFer 9rg,
TEG |

fawa— wovrsiir sRe aifdevor % AR slovodea~0.A. No. 42272022 Green Wood City Villa
Jan Welfare Society Vs Godwin Construction Company Pvt Ltd & Ors. ¥ gy e
fasie—04 /03 /2025 & SraTeN & e § 4

YT SURIFT {995 37e/re e & fy w0 i g Ra e § O JOT0 492 /2022
Green wood City Villa Jan Welfare Society & Anr Vs Godwin Construction Company Pvt Ltd & Ors

% aiRe Judgment fis—04 /03 /2025 # ey e fody T -

© 83, Inview of the (;box’e, we dispose of this Od with the Jollowing directions: () We.direct
respondent 1 10 make the provisions Jor treatment of Sewdage generated in the projeci area by
constructing STP of requisite eapacity and make it operational within 06 months from the date of this
Judgment.
(1) For disposal of solid waste in scientific manner and in compliance of Solid Waste Management
Rules, 2016. due steps shall be taken by Resident Welfure Association of the project in question.
Residents Welfure Association or Villa Jan Welfare Society shall take appropriate steps in
consultation with UPPCB within 03 months and UPPCB shall ensure thereafter compliance of
environmental laws and norms in respect to handling, ‘management and disposal of solid waste in
accordance with environmental lews and norms and if there is any violation, appropriate action shall
be taker against the violators.
(11) We direct respondent 1 (project proponent), as an interim measure, 10 pay emvironmenial
compensation of Rs.10 Crores and deposit the same within three months with respordent 3 fe.
UPPCB.
(1¥) Respondent 3 is directed 10 collect relevant information including project cost Jrom respondents
! and 2 and thereafier, compute final environmental compensation in the light of the law laid down
by Supreme C. ourt in Goel Ganga Developers vs Union of India and Others (supra) and after adjusting

HOTOT0
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__2.__
the amount of interim compensation as imposed as above, shall take steps for recovery of the
remaining of environmental compensaiion from respondent 1, in accordance with law.
(¥) Amount of environmental compensation realized from respondent 1 shall be wtilized for
remediafion and rejuvenation of the aiready damaged environment in the area concerned in
accordance with the Environment Development Plan which shall be prepared by Joint Commitiee
comprising UPPCB and District Magistrate, Meerut wherein Disirici Magistrate shall be the nodal
agency. This plan shall be prepared within 02 months and executed in the next 04 months.
(V1) In case of failure on the part of respondent 1 in complying any part of directions given above,
appropriate coercive action including eriminal and other action, as are permitied in lenw, shell be
taken by respondent 3 so as 1o seek compliance of directions given above.

(V) MDA, in the meantime, shall take necessary steps to ensure that sewage is not collected in the
project area in violation of Section 24 of Water Act, 1974 and if cormecting pipeline is to be replaced
with a higher capacity line. necessary steps shall be taken by MDA. This action shall be taken by MDA
within 02 months.

84. A Compliance Report shall be submitted in respect of ail the ubove directions by UPPCB before
Registrar General of this Tribunal by 15.08.2035.

83. Copy of this judgment be forwarded to UPPCB; MDA: Commissioner Municipal Corporation,
Meerui: and District Magistrate, Meerut by e-mail Jor information and compliance. "
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Enviropmental Remediation Plan {ERP) for HTousing Seciety/Heusing Townships

In the Hon’ble NGT matter QA No-492/2022 Pl dated §4/683/2025

Environmental Remediation Plan based on environmental damages mentioned in/can be

categorized under:

1. Choking Problem remediation plan:

Green Wood City is developed by M/s. Godwin Construction Pvt. Ltd., situated at Village-
Rampur Pavti on Khasra No- 409, 410/2.410/3, 411, 412,413, 414, 413, 416, 417, 418, 419,
420&122,423 & Village-Maliyana 1626,1627, 1628P and Village- Panchi Khurd 521P, Bye
Pass Road, Baghpat Road, Crossing Meerut is having spread area of 8.128 hectare (81,279.02
Square Meter} Residential Society is experiencing severe environmental and health issues due to
frequent choking of internal drains. The absence diseases, this remediation plan aims to address

these issues effectively by installing an adequate drainage infrastructure and improving sanitation

conditions. Of a proper underground drainage system connected to the municipal sewer manhole

teads to wastewater overflow, foul odors, and increased risk of vector-borne.

Existing Environmental Issues-

1. Wastewater Gverflow- Stagnation and overflow of sewage water in internal
drains and on roacs and open spaces ‘

2. Mosqguito Breeding— Increased risk of diseases like dengue and malaria due to
waterlogging |

3. Foul Odor- Unpleasant smell from blocked and overflowing drains
Unhygienic Conditions- Growth of flies, rodents, and other pests

4. Surface Water Pollution- Overfiow contaminates nearby drains of Rajbaha.

Remediation Actions-

1. Assess the current condition and identify choke points
2. Cleaning & De-silting Remove debris, silt, and solid waste manually or mechanically.

3. Pipeline Installation Lay underground pipes (PVC or RCC) with appropriate Diameter and
slope

4. Connection to Manbole Connect internal drains to nearest municipal sewer Manhole

5. Construction of new chambers and inspection of cxisting ones and their revamping as well as
repair.,

6. Testing & Commissioning

~I
.

Test the flow and seal all joints to prevent leakage

1%




As per the letter of MDA dated 01/08/2023, the cost for maimaining the roads, constructing new
roads, developing parks, Green Belt Development, implementing rainwater harvesting systems,
ensuring sewage connectivity, de-choking, sewage network remediation, and the construction of
sumps, manholes, and drainage development has been stated as 36,99,60,925/-,Enclosed as
Annrexure-f with this plan.

Additionally, Recently MDA has estimated cost amounting Rs-39,21,626.73/-(Say 39.22 Lakhs)
approve for the purpose of connecting the sump near to the main sump which is finally discharging
the sewage to the Vedvyaspuri STP, as per Cost Analysis Report by MDA Enclosed as Annexure
FIR

Hence, the total estimated cost is:
%6,99.60,925 + ¥39.22 = 37,38,82,925/-

Liguid Waste remediation plan implementation tentative cost calculation

Total Township area = 8.127296 hectare

Location =Green Wood City, Meerut

Total No. of, Plots= 319 Nos.

Total No. of Duplex= 143 Nos.

Total No. of Villas= 87 Nos

Total No. of Multistoried Flats = 204 Nos.

Total Ne. of Flats 3 BIHK = {60 Nos.

Total No. of Flats 2 BHK = 339 Nos.

Yotal No.of Shops on 500 Sqmt (Three Storied) = 55 Nos.
Gym space of 200 sq yards at fourth floor) = 1 Nos.
Total No. of=2044+319+3394143+87+160+55+1=1308

Total Capita = 1308 * 06 = 7848 = 7800

Per capita Liquid Water Consumption = 7800%135 Lpd= 1.053 MLD*

As per Bureau of Indian Standards (BIS) norms, water consumption in a residential society is
defined in IS 1172:1993 ~ Code of Basic Requirements for Water Supply, Drainage and
Sanitation.

135 Iped is the standard used for designing domestic water supply in urban residential societies,
General Rule: 85% of the total water supplied is considered to be converted into sewage.
Per capita Liguid waste generation = 0.895 MLD*

L.Proposal for New Sewage Treatment Plant(0.9 MLD MBBR T echnology)
The Moving Bed Biofilm Reactor (MBBR) technology is an advanced and efficient method for
biological sewage treatinent. It is based on the growth of biofilm on specially designed plastic
carriers that move freely within the reactor tank, ensuring optimal contact between wastewater and
microorganisms. MBBR STPs are ideal for decentralized applications due to their compact
footprint, flexibility, and ability io handle fluctuating loads.

The Moving Bed Biofilm Reactor (MBBR) process is a modern and efficient biological wastewater
treatment technology that is highly suitable for residential applications due to its operational
efficiency, compactness, and regulatory compliance. The following technical and aperational

~advantages support the adoption of MBBR technology in residential zones:

1. Compact and Space-Efficient Design

2. High Treatment Efficiency '

3. Modular and Scalable System

4. Low Sludge Generation and Operational Simplicity

o8

i
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5. Odours-Free and Noise-Free Operation
6. Compliance with Environmental Norms
7. Energy Efficiency and Cost-Fffectiveness

Cost of STP PROPOSED

The Sewage Treatment Plant (STP) is designed for a treatment capacity of 0.9 MLD, the eivil
structures -including the Equalization Tank, Aeration Tank (MBBR based), and Settler Tank -have
been designed with a total volumetric capacity of approximately 2700 KL. This sizing is based on
the required Hydraulic Retention Time (HRT), process flow rate, and peak flow managerment
parameters. Such a design not only ensures efficient biological treatment and flow balancing but
also provides inherent capacity buffer for operational flexibility and potential future expansion by
upgrading only the electromechanical components.

This cost includes construction of the following RCC-based tanks and civil units:
= Equalization Tank

»  Aeration Tank

Settler/Clarifier Tank

Inlet chambers, outlet chambers, manholes, and internal piping

Plastering, waterproofing, and basic finishing '

Site development around the tanks

9 L] o [

As per Thumb Rule the Designed Capacity: ~2700 KL to meet HRT and flow ba]ahcing needs
for 900 KLD input
Per KL Civil Cost (avg.): ~%4460 x 2700 KL = ¥1.20.42,000.0/-

Per KLD Electromechanical Cost Caleulation:

s Capacity = 900 KLD

¢ Per KLD Cost(avg.): ~¥3500 x 900 KL

* ‘Total Eleciromechanical Cost = 331,50,000/-
% Price of equipment for STP (Civil& Fabrieated Work):Rs. 1,51,92,000.00
(One Crore Fifty One lakhs Ninety Two Thousand’s only)

2. Solar Pancl
STP designed for society-should run on Solar panel.

Approx. 300 KWh as Approximate Rs 25000 per KWh is required for solar panel.
So 25000%300= Rs 75,00,606/- -

The thumb rale for solar PV installations is 322,000-327,000 per KW (inclusive of modules,
inverters, BOS, and installation) depending on capacity and technology.

The installation of solar panels shall be designed and implemented in accordance with the
guidelines issued by the Ministry of New and Renewable Energy (MINRE), Government

of Tndia.
4

T —

s vamy o

RS g s
b o2 e e

6C




602

3. Solid waste remediation plan: o
This report outlines a comprehensive and sustainable remediation strategy for the Unsafe

Disposal of Municipal Solid Waste (MSW) at Green Wood City,

It includes scientific Waste removal, soil restoration, and the establishment of an Integrated

Material Recovery Facility (MRF) with sanitary waste incineration and Organic waste.

As per CPCB, Ministry of Housing and Urban Affairs (MoHUA), and ERP estimates for Green
Wood City (population = 7,800), solid waste generation is ~5.07 TPD (0.65 kg/person/day).
comprising ~60% biodegradable (~3.04 TPD), 25-30% recyclables (~1.27-1.52 TPD), ~5%
sanitary/hazardous (~0.25 TPD), and ~10% inert (~0.51 TPD).

Biodegradable waste wilf be managed through 10 decentralized OWCs (1.0 TPD).
Recyclables will be channelized to the MREF, sanitary/hazardous waste sent for
incineration/co-processing, and inert residues disposed of at an engineered landfill,

Collection will be done door-to-door using segregated bins (green, biue, red) and GPS-
enabled vehicles. Legacy waste will be remediated via bio-mining, soil restoration, and
greening of reclaimed land, ensuring compliance with SWM Rules, 2016.

Solid Waste remediation plan implementation tentative calculation

Total Township area = 8.127296 hectare

Location =Green Wood City, Meerut

Taotal No. of Plots= 319 Nos.

Total No. of Dupiex= 143 Nos.

Total No. of Villas= 87 Nos.

Total No. of Multistoried Flats = 204 Nos,

Total No. of Flats 3 BHK = 160 Nos.

Total No. of Flats 2 BHK =339 Nos.

Total No.of Shops on 500 Sqmt (Three Storied) = 55 Nos.
Gym space of 200 sq yards at fourth floor) = | Nos.
Total No. 0f=204+319+339+] 43+87+160+55+1=1308

Total Capita = 1308 * 06 = 7848 ~ 7800
Per capita Solid Waste generation = 7800%0.65kg=5.07 MTPD

As per the Solid Waste Management Rules, 2016 and the commonly adopted thumb rules
for municipal solid waste (MSW) estimation in India, the waste generation has been
worked out based on population and average per capita contribution. For urban and semi-
urban regions, the standard thumb rule indicates that every individual generates
approximately 0.60-0.65 kg of waste per day.

Considering the present population of 7,808 persons, and applying the thumb rule of §.65
kg/eapita/day, the total municipal solid waste generation is calculated as:

7,800%0.65=53,070 kg/day~5.07 TPD

Further, as per the composition thumb rule of MSW in India, the waste is generally
classified into four broad categories:
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3. Solid waste remediation plan: - o
This report outlines a comprehensive and sustainable remediation strategy for the Unsafe

2

Disposal of Municipal Solid Waste (MSW) at Green Wood City.
It includes scientific Waste removal, soil restoration, and the establishment of an Integrated

Material Recovery Facility (MRF) with sanitary waste incineration and Organic waste.

As per the Solid Waste Management Rules, 2016 and ERP estimates for Green Wood Cxty
(population = 7,800), solid waste generation is ~32.76 TPD (4.2 kg/person/day) comprising
~60% biodegradable (19.66 TPB), 25-30% recyclables (8.15-9.83 TPB), ~5%
sanitary/hazardous (1.64 TPD), and ~10% inert (3.28 TP, :

Biodegradable waste will be managed through 10 decentralized OWCs (1.0TPD) and
additional centralized composting/biomethanation (~18.6 TPD). Recyclables will be
channelized to the MRF. sanitary/hazardous waste sent for incineration!co-processing, and
inert residues disposed of at an engineered landfll.

Collection will be done door-to-door using segregated bins {green, blue, red) and GPS-
enabled vehicles. Legacy waste will be remediated via bie-mining, soil restoration, and
greening of reclaimed fand, ensuring compliance with SWM Rules, 201s6.

Solid Waste remedimiu_n plan implementation tentative calculation

Total Township area = 8.12729¢ hectare
Location =Green Wood City, Meerut ]
Total No. of Plots= 319 Ngs.

Total No. of Duplex= 143 Nos.

Total No. of Villas= 87 Nos.

Total No. of Multistoried Flats = 204 Nos.

Total No. of Flats 3 BUK = 160 Nos.

Total No. of Fiats 2 BIK = 339 Nos.

Total No.of Shops on 500 Sqmt (Three Storied) = 55 Nos.
Gym space of 200 $q yards at fourth floer) = | Nos, , L
Total No. 0f=204+3194339+143 +87+160+55+1=1308

Total Capita = 1308 # 06 = 7848 = 7800 '

Per capita Solid Waste generation = 7800%0.65ke=5.07 MTPD

As per the Solid Waste Management Rules, 2016 and the temmonly adopted thumb rules
for municipal solid waste (MSW) estimation in India, the waste generation has been
worked out based on population and average per capita contribution. For urban and semi-
urban regions, the standard thumb role indicates that every individual generates
approximately 9.66-0.65 kg of waste per day. :

Considering the present population of 7,800 persens, and applying the thumb rule of 8.65
keleapita/day. the total municipal solid waste generation is caleulated as:

7.800%0.65=5,070 kp/day=5.07 TPD ;

-

Further, as per the compesition thumb rule of MSW in India, the waste is generally
classified into four broad categories: |
B 3
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> Biodegradable Wastc (~60%) mainly food and kiichen residues, green waste, etc.
s Recyelables (~25-30%) - plastics, paper, glass, metals, and other recoverable items.
 Sanitary/Hazardous (~5%) - diapers, sanitary napkins, domestic biomedical and hazardous

items.

o Inerts (~10%) - dust, silt, construction debris, and other non-recoverables.

Accordingly. out of the 1otal 5.07 TPD of waste, about 3.04 TPD will be biodegradable,
around 1.27-1.52 TPD will be recyclables, nearly 0.25 TPD will be sanitary/hazardous, and
about 0.51 TPD will be inert fraction,

Thus, as per the thumb rule, the waste stream generated is predominantly biodegradable and
recyclable in nature, requiring proper segregation, collection, treatment, and safe disposal in line
with the Solid Waste Management Rules, 2016.

4. Material Recovery Facility (MRF)

A decentralized Material Recovery Facility (MRF) will be provided to handle about 1.3-1.5
TPE of dry and recyclabie waste generaied from the community. The facility will include
sorting zones, storage space, and safety provisions. Recovered materials such as plastics,
paper, glass, and metals will be channelized to authorized recycling partners, thereby
reducing the burden on landfills and promoting resource recovery.

5. Oreanic Composting Remediation Plan

It is propose to provide a semi-automatic Organic Waste Composter (OWC) to process
5000 keg/day of kitchen and garden waste. Organic waste forms over 60% of household
waste and, if untreated, causes odour, pests, and methane emissions. The OWC will
convert wet waste into compost in 10~12 days, promoting decentralized and sustainable
Wwaste management. Key features include: stainless steel body, built-in shredder, air
blower, leachate drainage, odor control, and curing trays. Green bin collection is done
daily. waste is shredded, processed, and monitored for moisiure and temperature. Cured
compost is harvested and used, with routine maintenance by trained staff,

| Estimated Cos Item ‘:}ijéiimated Cost (INR)
Semi-Automatic Composting Machine {5000 ke/day) %2,10,000.00
Shredder T _ ' ?i4300.00 ]
Curing Trays and Buclkets 39,200.00 T
Microbial Activators & ‘Consumables (1 year) JIE 25 T A ——
Installation & Site Preparation » ¥10,500.00

“Fotal Estimated Cost - %2,48,500.00 (approx.)
“Total Required 10 No's~~ =77 7 T J 2248500000
n - — ]
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Environmental Remediation Plan — Cost Summary {Green Wood City, Meerut)

S.No. - Component , Description Estimated Cost (INR)

AL . Drainage Remediation i De-choking system: pipeline, %6,99,60,925.00/-

| ' slope, manhole, chambers,
; ; cleaning, Road etc. as MDA
. B | Sewage Treatment Plant (0.7 | Civil work (2700 KLDx %1,20,42,000.00/-

i MLD) ¥4460) : ]

I Electro-mechanicals %31,50,000.00/-
components (900 KLD x
i ¥3500) !

o [ Subtotal — STP Cost | %1,51,92,000.00/- |
c MM; Tembé?ffzjd’umping i Pumping system to <39,22,000.00 ,
i . Arrangement Vedvyaspur STP o
D . Solar Panel System 300 kWh @ 225,000 per | ¥75,00,060.00 i
}' | kWh |
[E | Organic Waste Composting 10 composting machines + ¥24,85,000.00 i
: accessories |
0 ! Solid Waste Management Segregation bins (6 x 400 = 24,52,800.00 ';
: * Infrastructure 1252 houses)

: Material Recovery Facility | <21.10,000.00 '
(MRF) |
P E-waste/hazardous kiosk i 25,00,000.00
" GPS-enabled collection ¥22,89,000.00 _g
1 vehicles (2 units @ Z11 49L) |
P j Subiotal - SWM Infra $73,51,800.00
‘G - SWM Operations & Staff Salaries 343,20,000.00 _
| Maintenance (Annual) !
? -3 - ¢ Maintenance of vehicles and <12,00,000.00 '—'““""?
L i composting units !
Consumables (gloves, PPE, 8.00,000.00 }
: Uniforms, fuel, etc.) i
- , ! Subtotal - O&M ¥63,20,000.00 ]
“H : Contingency & Miscellaneous Inflation buffer, unforeseen | $10,27,140.80 i
e L expenditures B! .
i  Subtotal Al ] [ R1,37,58865.00 T :
' . Rounded Approximaie ; [ — %11.38 Crore .__,~__<,._1
. Total ]

The above Environmental Remediation Plan ameunting Rs. 11.38 Cr

of the order of IHon’ble NGT.

is submitted in compliance

‘The above plan has been prepared based en field observation and to the best avaijabie

information to the committee.
The above cost may Vary as per
Department ete. .

s

(Bhuvan Prakash Yadav)
Regionat Officer

UP Pollution Control Board
Meerut

1 Forest Officer,
Meerut

various SORs of departments like PWD, CPWD, and Electrical

b

(Suryakant Tripathi)

Additional District Magistrate(F/R)

Meerut
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P&L &ND z%~~€ M{E’ES

(Engmeers Architects & Vatums}

BE tHars ) Cor ME (incizy Eiy :
Chartsrsd Erguaar gy Crargutzes "

Ref. NO. ......... €D evernes Godl Apgrausn Valhme '
Approved £ ErgIrear Fy-dary der :
AR ) & Mesnt Oe:n’opm-rl Eithrety :
o .
Dated ........ 5. I8 Fant e smiag

Parel Valuar of Attsrangd Gany 2
fndian Oversa1s Bark

“GREEN WOOD CiTy”

Estimate for development of the residential colony "GREEN WOOD CITY™ situated at Khasra
Nos. Rampur Pavti 40941072, 41073, 411, 412,415, 414, 415, 416. 417, 4180419 J20422 433 &
Village Maliyana 1626.1627. Y628P. & Vilalge Panchli Khurd 521p, Bye-Pass Road, Baghpat Road
Crossing Meerut {Godwin Construction Pvt. Lid).

, Abstract of Cost

{ il TRoad Work Rs. 1,01.05471.52

1 ' 2. Culverts Rs. 7,29.387.10
z? | Drain Work Rs.  16,37.051.40
[ 4. f Water Supply Rs.  18,40.550.00
PS. | Sewage Svsiem Rs. 76.87.980.00
! 6. !‘I Parks & Rain Har vesting System Rs. 9,72.856.00 )
1’ " ; Total Rs. 2.29,73.296.02
: } Say Rs. 2,29,73296.00

{(Rupees Two Crore T wenty Nine Lacs Seventy Ih:cc Tl mus*md Two Hundred Ninety

Six only) M \
PV T
' Burendra Pal /M\

B.E. {Hons } Civit MIE (india}
Govl Approved Valuer &
‘ Rogd. No.KNFICAT-11145:85.96

Resl. : 274, Asora ﬂouse. W K. Road, Moerut. Phong : 2063010, M- 94122009 19, 8358030241




ANNEXUAE-2. 609

i \ An 150 9001.2508{102515—-A0’} Certified Compzny
| CHAUHAN & CHAUHAN ASSQUCIATES
.' Engineers, Designer & Surveyor
C—484 GANGA HAGAR MEERUT. EiALL - mfa@ianasuwey in
Name of Wczk Prepgseé Rising main Green Wood City At By-Pass Road,
Baghpat Road Crossing , Meerut
ASTRA{IT OF COST |
SN Estimated Cost Amount { Rs.)
1 iHaying of stmg Mam Rs. X8,10,666.07
2 |Pumping Station | Rs.!| %16,81,176.21
2 MEC;-IAMICA!. WORK FOR RISING MAIM | Rs. X7,76,180.00
4 [TOTAL ESTIMATED COSTH Rs.] ¥32,68022.28
5 |Add 1% Contingency Rs. %32,680.22
& |Add 1% LABOUR CESS Rs. X32,680.22
ADD GST @18% Rs. ¥5,88,244.61
GRAND TOTAL Rs.| ¥38,21,626.73
j AMOUNT iN LAKH ' £39.22
| i -
f o~ / ;’{ MEERUT
— Ki $£13194613 ;;{ %
'\\_—f/&.}’; |
|
(
|
|
{
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- oy =R 'Ry Nﬁﬁ»‘\mr 4 DMy AT 402 /9995 Green wood City Vii‘!a Jan
Welfare Society & Any Vi

‘ s Godwin Construction Company Pyt 144 & Ors
T g Judgment R1ie—04 /03 /2005 B

: ST B ey F

Socicty & Anr Vs Godwin Construction Company Pvt Lig & Ors § gfRy Judgment
] WYL, Respondent.2 81 Judgment
P Hafg T e e '

83, In view of the above, e dispose of this O4 with the Jollowing directiong-

(1V} Responden: 3 js directed to colleet relevant information i}zcluding project cost from respondents
{ and 2 ang theregfier, compute final environmental compensation in the light of the lgw lgig down by
Supreme Court in Goel Ganga Developers vs Usiion of India and Others (suproj and gfier adjusting  the
amount of interim compensation gs imposed ag above, shall take steps for recovery

of the remaining of
environmenial compensation from respondent 1, in accordance wish I,

.....................................................................

(VI MDA, in the meantime, shall take necessary steps 10 ensure tha Sewage is not collected iy the
Project area in violation of Section 24 of Water Act, 1974 and i connecting pipeline is 1o po replaced sith o
higher capacity line, necessary steps shatl be taken by MDA. This action shall be taken by MD4 within 02

.....................................................................

gy
pdot
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. Phome :- 01212577676 .

o . Email id :- romeerui@uppch-ill
. . &y Trglen @
- e, SR WS Wgeer R 9hs

e TCa/2 g S, Wi, ie-250110
e~ 99Y (ol oA~ 892/ 2022 ) o R o0 —
dar 3, Stz
wfa,
o R wiyww

W@ |

- v wesfis eRe afese ¥ 9Rg oY 492 /2022 Green wood City Villa Jan

Welfare Society & Aar Vs Godwin Construction Company Pvt Ltd & Ors 3
it Judgment Reis—04 /03 /2005 & e & Hag ¥

HEIET,

G SR Figas S W wie-MeDA/2S-26/EN/12677-3 RAis11 /07 /2025
m@mﬁmmﬁ,mmﬁewmmﬁo{m&m%
A5 ERT TIYA-58, AFTHG dRiST SISUR Wi, /e W HFge Rl W @ gene wRE Re
m%w@mmﬁ,ﬁﬁ%ﬁmﬁ@mm&mmsﬁmﬁ&w
w9 6,69,60,925.00 / — BT Y HRAT AT £

HEIST Sa0 @ Hay d IR e § 5 Aoweidl @ o w Pl 3 ayer degs R
B 5 Toiee B BT R il

I I IR & 1 YR tiviae 9t o divide ORE 9 59 SRie B 9Ty A8 M
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et
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e Q1 ¢/ @A~ 492 Jpenz /6
o el FvemEr B grofd,

LTIV STy

o _ Phone - 0121-2577676
: Email id ;- vutuppen
 p— mail id lmneu‘utaum)_g_w!

S Fjzuy g
—3/2. URIaR Wi 1)

—

et K20 S .
TreeTe _ AR, Nes-25011g
" R L) };;3'22,7/;,;“5‘;;;' e

o HOGTAREY weseor / ereemray
RIRERICIEG C i R T

B9a- 70 Iy wRy AT § PR 0T 492 /2022 Cree

wood City Villa Jan Welare Societ 3y
Judament R --04 /g3 /2025 WIRG 5201 71 &1 @1e 9 CGiodwin Constru
Respondent-1 #1 Judgment @ NEIDE T g &

Welfar . nwood City Vitla Jan
elfare Socicty & Anr Vg Godwin Construction Company Pvt Ltd & Or<

¥ oy Judgment Rsig—p, /03/2025 3 e B way Lt
ST fve ey JTTE € 5 o sy aRe vy 3 wifger

WOUD 492 7 2022 Creen
& Anr Vs Godwin Construction Company Pyt L id & g, 5 0f 0
ction Company Par {4,

XY . - . . - . .
83, Inview of the above, we dispose of this Qd with the follwing directions:

() We direct respondent 1 10 make the provisions for reanuent of sewage gencrated jn e
project area hy constructing STP of requisite capacity and make it operational with et
Sfrom the date of this Judgnens,

(14} We direct respondent I (project proponent), s an inferin measure, o POV Crvirnseiil
conmpensation of Rs. 10 Crores and deposit the same within three monthis with respondent 3 1.
UPPCB. - :
11V) Respondent 3 is direcied 10 collect relevant information including project cust from
respondents | and 2 and thereqfier, conpute final ervirommenel compensation in the igin .
. the law Juid dovwn hy Supreme Court in Goel Ganga Developers vs Union of Tewdice cived ¢ 3tiseon
(supra) and afier udfusting the amoum of interim compensution us imposed ax ghove, iy
lake steps Jor recovery of the remaining of environmental compensation from respondent |
accordance with aw

: (V-I'-)’ 1n case of failure on the part of respondent [ in complying any part of directions siven
above, appropriate coercive action including criminal and other action, as are permitted in ki,
shall be taken by respondent 3 so as 1o seek compliance of directions given abuve

St Judgment Bt 9 93 § sy syl G @ T
I B @ gz weww wifRe Judgment & wea frgai & SITATEH H GRAT <l g0y

T P Wl 9w W ereifta ke @ e ane 56 st @) qehlel JUaer mvy:

T ufifemm @iy . | NAETY

yfafaft— Frafafes B ganef wae afga)

flde
e
CLavt Yenter o

(/E&l”:ﬁu iy
1. Foenfemmd sdreu, ave '
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}Hr *

T&=1% --06/05/2025

ST R AR 1% WAeT & e erfdhe = B S Bl S Toa o
RIS ST < e 7 e Rt e Suee s I B

NO OF .

NO UNIT | TYPE | AREA TOTALAREA | SALEVALUE | AMOUNT
V-01TO V-85 86 | VILLAS | 203.16 | SQM 17987.76 2200000 | 189200000
P-1T0P-8 9 PLOT {334.87| SQM 3013.83 3400/-SQM | 10247022
D-1T0D-143 143 | DUPLEX | 112.35 | SQM 16066.05 1400800 | 200200000
P-18TOP-173 164 | PLOT | 162 | sgM 26568 3400/-5QM | 80331200
 D-14470D-171 | 28 PLOT | 15555 | SQM 4355.4 3400/-5QM | 14808360
M-170 M-119 118 | PLOT [11261] SQM 13287.98 | 3400/-SQM | 45179132
TOTAL COST 549965714

i HUS MR TR TS BYIR Uid O TigE Uy

1Ry

Iad SR deud Y e Gt @ §ET 3 ST 9Ul S ARG & gRI 99 Ribw
Y313 SFER § AN i Aeiey TR 9ul 9TE 1S & Sy Sfietr S Y ol
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DETAIL OF HOUSESBL.OTS

FOCRETTIER §3E R TR T 5
.~ ARES 3 oA
AL T J;ﬂ--l\h ROS . .
Y1 TO V-85 [Dus vt + BIEXIIESN s R [-a kT 1g { 30} -
P130Pre DURVLLAG $3.FEXTEEOM ' %

3487SCM. L 45 25 §ag | .ge ;
D1 TQ 143 [OUC HOUSE] TIXw T HI3TSAN. | 28 ) 20 i

b
e g

; FOTAL 233
Sdbotibn I

S

FaO TS P72 s SOOXIEAMM | 4R300SO M 34 30 1®s
L3484 100a7 [ALOTY 82358 15565501 | 29| 291 . B 1
MATORUS RO £70015 30M wresae | 2o} o . W3 ¢
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The Collector,
District Meerut.

Sub:Regarding readization/recovery of Envirenmental Compensation imposed by Hon'ble

NGT against (Preject Propeuent) M/s Godwin Construction company Pvi. Lid.,

Meerut Through its Directors-Shrt Jitendra Singh and Shri Bhupendra Siagh,Office

at Green Wooed City Near Gedwin Eutel, Baghpat By-Pass Roead, Meernt in tune with

é the ovder dated 09-08-2024 provounced on §4-903-2025 by Hon’ble NGT In OA no.
49242022, Green Wood City Villa Jan Welfare Society & Aor Versus Godwin :

Canstruction Cempany Pvt, Lid. Mearut & Ovs. . i

Please refer to the Order dated (Reserved on August 09, 2024 Pronounced on March 04,
2025) passed by Hon’ble NGT in O.A. No. 4923022, Green Wood Chy Villa Jan Welfare
Society & Anr Versus Godwin Coastraction Company Pvr. Lid. Meerwt & Ors. The maim
execwiive portion of the Order is reproduced as below-

Y. 83 Ju view of the ahove, we dispose of dis O4 with the Bollowing directions: {f e

divect respondent 1 to make the provisions for freaument of sewage generated in the Profect oreg by
consiucting SIP of reguisite capacity and nwke it aparational within 05 moushs fron: the dete af
his judemien. ’

{1y For disposal of solid waste in scieniific maomer and @ complionce of Solid Wasze
Alnragement Rules, 2016, due steps shall be raken by Residant Welifare dssociation of the Brojecy in
guesiion. Resideris Welfere dssociaiion or Filla Jain Felfese Society shall itz appropriare sieps in
cousultarion with UPPCB within 03 mone and UPPCE shaif ensure thereafier complicnce af

emvirommenial laws cid rorms in respect (o fimdling, wanagement and disposal of solid waste in
accordance wirh environmental laws and neims and i there is anyv viclation, appreprice acrion
it shall be taken agains: the viokstors.
! (2} e direet tespondent ¥ (project proponeny), as am inferim neasmre, fo pay
I emvirommenial compernsation of Rs.19 Croses aud deposit the same within three months with
{ respondent 3 Le., UPPCR. '

11V} Respondens 3 is directed 1o colicer relevans fornwsan ncluding projeet cast Fom
respondesits I and 2 and thereafier, contpuiz fined enviromnenial compensation i the light 6f the
fosw laid dows by Supraine Court in Goel Ganga Developers ve Union of India and Others {supra}
! and gfter adinsring e anonnr of interin ceupensarion as impesed as above, shall ke sseps for
recovery of e vemaining of emviromsental cenpensarion Jrom respondent 1, in accordance wish
I .

{7} Amounr of enviromnenial compensation reatized fiom responden: 1 shali be usifized for
remediaiion and rejavenation of the already domaged emirenment i he wea concerned in
accordaice witlh the Environmens Develomucn Plan which shelt bz prepared & Joinr Comnitice
comprisitig UPPCB and Disirict Magisirate, Meerur whevein Bistricr Magisrare shall be the nodal
agency This pian shatl be prepered within 02 months and exevared is ihe wext G4 monts.

{¥1} In case of failure on the pary of respondent | in Compiying any part of dirsetions given
abave, approprigte coercive action including crimingl und ofher aotiv % S Bre permitied in imy,
sitall be taken by respondent 3 so as io seel; compliqunce gf directions given above,

i
}

v

TF L2137 By Ty A e F.0-32 v Vibhu xeand, Gomg Mager,
%% - 226 018 Luehnow - 226 010

e (522-2728328, 2230532 Phaue G322-2720935, 2FI0S3L
&% . so@uppchin Emad o @uppchun

T - wareppebup govit Wahnte Cvavg, uppchup sovin




» .

.

SSCBCRCUACORT? 11/2025-CIR3-UEPLS

2.

(VI MDA, i the weantime, shall take necessary steps to ensiire that seweige is sot colfected
i the project avea in violation of Section 24 of Water Aet, 1974 and if comecting piveline is to be
replaced with a higher capacity lie, necessary steps shall be ioken by MDA, This action shall he
wken by MDA wirlin 02 months. '

84, 4 Compitance Report shall be submitted in respect of all the alove directions by UPPCR
defare Regisirar General of His Tridunal by 15,08 2025,

UPPCB has also issued letter for compliance of Hon'ble NGT order vide letterno.  H-
J7490:C-3/NGT-293/2025 Dated 28-04-2025 nddressed to RO, UPPCB and endorsed to other
respondents for compliance of Hon'ble NGT Order (Reserved on August 09, 2024 Pronounced
on March 04, 2025) passed by Hon'ble NGT in O.A. No. 49272022, Greea Wood City Villa Jan
Welisre Society & Awr Versus Godwin Construction Company Pvt. Ltd. Meemt & Ors. { cepy
attached). .

As per office records the Environmental Compensation imposed against the Project
Proponent has not been reafized/recovered till date and the matter is listed on 15.08.2025 before
Hon'ble NGT. Regional Officer, UPPCB, Meerut has recommended fo issue recovery. letier
against the said Project Proponent vide his lefier no. 246/GIOA-492/2022Meeru/2025 Datad
04-06-2025 with required information and documents (Copy attached). .

Hence. i view of above you are hereby requested to recover the same and deposits it into
¢ dedicated account of UPPCB opened in ICICI Bank, Vibhuti Khand-II Branch, Gomii Na gar.
Tucknow. The URL of payment gateway is hups:/erp.eshiksanet/DirectFeesv3/UPPCR. The
cost of the pmceeding§ if any shall be recovered additionally.

1} Amonnt 1o be recovered - Rs. 10,00,00,000/- (Rs. Ten Crore only)

2} URL of payment gateway https://erp.eshiksa.net/DireciFeesv3/UPPCR

Amachment- As shove. :

t

3

Yours Sincerely,

Digitally signed by

SANJEEV KUMAR SINGH

Date: 23-06-2025 -

11:30:00

{Sanjeev Kumar Singh)
Member Seeretary

CC:-Regional Officer, UPPCRB, Meenut for infornmation and necessary action please.
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ANNEXURE R-4

2026:AHC:61996-DB

HIGH COURT OF JUDICATURE AT ALLAHABAD
WRIT - C No. - 11221 o 2026

Jitendra Singh Bajwa And Another

..... Petitioner(s)
Versus
State Of U.P. And 9 Others
..... Respondent(s)
Counsel for Petitioner(s) : Raghav Dev Garg, Sr. Advocate,

Yashvi Agarwal

Counsel for Respondent(s) - : C.S.C., Jagannath Maurya, Pankaj
Srivastava, Shiv Prakash Gupta

Court No. - 1

HON'BLE AJIT KUMAR, J.
HON'BLE VIVEK SARAN, J.

1. Heard Sri Anurag Khanna, learned Senior Advocate assisted by Sri
Raghav Dev Garg, learned counsel for the petitioners, Sri J.N. Maurya,
learned counsel appearing for U.P. Pollution Control Board, Sri Pankaj

’ Srivastava, learned counsel appearing for Municipal Corporation, Meerut,

Sri Shiv Prakash Gupta, learned counsel for respondent no. 8 and learned
Standing Counsel for the State respondents.

2. Petitioners before this Court claim to be erstwhile Directors of the
Company namely M/s. Godwin Construction Company Private Limited,
Meerut and are aggrieved by the recovery citation issued by the Tehsildar,
Tehsil Sadar, District Meerut on 09.03.2026 for a recovery of Rs. 10 crores
plus other dues in compliance of the order of National Green Tribunal dated
04.03.2025 passed by way of interim measure in Original Application No.
492 of 2022 instituted by Green Wood City Villa Jan Welfare Society and
Green Wood City Residents Welfare Association against Godwin
Construction Company Private Limited, Meerut, a company registered under
the Companies Act for violation of environmental laws resulting in an
actionable claim at the end of Residents Welfare Association.

3. Itis argued on behalf of the petitioners by Sri Khanna, learned Senior
Advocate that a direction issued by the Tribunal since was against the
Company, the Directors individually could not have been held Hable for
the dues qua interim compensation pursuant to the interim order passed
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by the Tribunal and hence the recovery at the instance of Collector being
pursued through recovery citation issued by Teshildar is per se bad. Sri
Khanna has drawn the attention of the Court to the order of the Tribunal
itself to demonstrate that none of the petitioners were party to the petition
filed before the Tribunal, inasmuch as in the execution proceedings
instituted before the Tribunal for the execution of interim order,
petitioners were not made parties. Taking the legal plea qua the liability
of individual Directors towards the liability of the company, Sri Khanna
submitted that no individual Director could have been held liable towards
the dues of the Company registered under the Companies Act, 2013 and
in this regard he has placed reliance upon two authorities of this Court in
the matter of Meekin Transmission Limited & Another v. State of
Uttar Pradesh & Others, 2808 SCC OnLine All 161 and Rakesh
Mahajan v. State of U.P. & Others, 2019 SCC OnLine All 4766. Sri
Khanna has further argued that except in cases of tax liability under the
Income Tax Act, 1961 and the Commercial tax liability under the Central
Goods and Services Tax Act, 2017, no recovery as such could have been
directed against the individual Director, inasmuch as, there is no such
provision contained under the National Green Tribunal Act, 2010 for the
purposes of enforcement recovery against the Directors of the Company
individually under the order of Tribunal. He has drawn the attention of the
Court to Section 25(3) of National Green Tribunal Act, 2010, which
according to him refers the words 'person responsible' and which has been
defined as company only within the meaning of Section 2(j) of the said
Act. Thus, according to Sri Khanna, the recovery citation is liable to be
quashed. However, he is not averse to the recovery being pursued
pursuant to the order of Tribunal, and if recovery is issued for the
Company's asset to be attached, he shall have no grievance against that as
petitioners are not aggrieved by the order of the Tribunal.

4. Meeting the above arguments, Sri J.N. Maurya, learned counsel
appearing for U.P. Pollution Control Board submits that the company
itself since has stood dissolved, the liability would fall upon the Directors
of the Company in view of the provisions as contained under Section
248(7) of the Companies Act, 2013. He further submits that since the
recovery proceedings could not be effectively pursued and the order of

621
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Tribunal having not been further challenged, it was after the property had
got identified that recovery certificate has been issued. He justified the
recovery certificate.

5. Sri Pankaj Srivastava, learned Advocate appearing for Municipal
Corporation Meerut submitted that Municipal Corporation has traced out
the properties and submitted the same for the purposes of recovery as the
recovery issued to the company was being returned repeatedly.

6. Learned Standing Counsel submits that if petitioners are aggrieved by
recovery notice and citation issued by the Tehsil Authority under the -
Collector, they should raise their objection before the Collector of the
district concerned, who would be the competent authority under the U.P.
Revenue Code, 2006 as recovery citation has been issued under the said
Code.

7. Having heard learned counsel for the respective parties and having
perused the records, we find there to be no challenge laid to the order
passed by the National Green Tribunal, may be as an interim measure for
the purposes of depositing environmental compensation of Rs. 10 crores
by the company and we find that the direction has been issued to the
company itself that was party. There being no quarrel between the parties
that the compény stood dissolved and is no more in existence, the
question therefore, arises as to whether the individual Directors should
have been saddled with the liability of recovery pursuant to an order
| which was admittedly passed against the company only, more especially
in the circumstances when the individual Directors are not parties before
the Tribunal, even in the execution proceedings.

| 8. An argument though is sought to be raised on behalf of the
respondents that there is no recovery issued against the individual but
they do not dispute that recovery citation that has been issued in the name
of individual Directors who are petitioners before the Court. It therefore,
clearly lies within the domain of the Collector namely the District
Magistrate of the district concerned at whose instance the Tehsildar has
issued the recovery certificate to determine first as to whether the
recovery certificate could have been issued against any individual
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Director/ erstwhile Director of a dissolved company towards its dues.

9. In the circumstances, therefore, we find that the limited question that
needed to be considered is as to whether recovery certificate issued by the
Tehsildar is sustainable or not in the matter of recovery which is sought to
be pursued for the realization of environmental compensation under the
order of the Tribunal. The recovery is being pursued as an arrears of land
revenue taking recourse to the provisions contained under U.P. Revenue
Code, 2006 and hence the Collector becomes the ultimate authority to
determine as to whether recovery certificate issued is sustainable or not.

10. In such above view of the matter, therefore, if the petitioners who
were the erstwhile Directors of the Company are aggrieved by the
recovery certificate issued by the Teshildar and consequential citation,
may raise their objections before the Collector of the district concerned
regarding maintainability and sustainability of recovery certificate and

_ accordingly, we dispose of this petition with direction to the petitioners
that in the first instance they would approach the Collector / District
Magistrate, Meerut to file their objection against the recovery certified
issued in their individual names was bad. They would be filing their
objections within a period of two weeks from today and the Collector/
District Magistrate, District Meerut shall be disposing of the same within
a further period of six weeks after giving full opportunity of hearing not
only to the petitioners but also the U.P. Pollution Control Board as well as
the respondent nos. 9 & 10. We further provide that until such objections
are disposed of on merit, the recovery certificate dated 06.03.2013 issued
against the petitioners and consequential recovery citation dated
09.03.2026 shall remain in abeyance to abide by the final outcome of the
decision by the Collector.

11. With the aforesaid observations and directions, this petition stands
disposed of.

(Vivek Saran,J.) (Ajit Kumar,J 2
March 25, 2026

IrfanUddin

Digitaily signed by :-
{RFAN UDDIN SIDDIK!
High Court of Judicature at Alahabad
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g - In view thereof, the writ petition is disposed of, directing the District Magistrate, Meerut, to
proceed on the demand notice against the assets of the Company i.e. fourth respondent, and not against
the petitioner (Ex-Director), provided the petitioner is liable otherwise being a personal guarantor.

A S YO FAEETE §RT 9o Re aiftrer § uiRa ey vd o1 R R
TSI RT AR T B weelt @ 9% @ B o 2021 § 4T @ el o f 7 e} Ry 9,
TR TN WA TR G T ofl, Wi seerm e g¢ wedia @R aRodfo RET @t Rt
30.10.2025 ! GG HR & Y|

Mo Ui wRa aleww 9 Rl gwT Sovo HEAT 66/2025 § Mov0 XN
05~01-2026 ®I Yoo anga # | Rrad aw Rrae @a /o) i7e, Wie, ke o
WIERYT A%8, R TR ARG TR P 4vg @i e e, Sovo wewwr feEw a1 Ave T e
g1 gfeemr fhar mar 1 et e afderd, sowo wewwr o O g s o R W
aroxflo S8 B Tl € T8 A i 30-10-2025 @1 A A &1 8T eI, weEW FrgEer a1
o1 PERm 5o T 5 98 ¥ve fem wiewwr 7 wR Frm i & wsar ¥ = uieel o sy
R G IRoElo FlT avm & e F erfad W, R Rl B o B o 9 aw 36
siftet it iftreerd, wguor P 3 wio gosfiodlo e ¥ Srera SIUTeR ST TR B |

a0 Wi BRe eiewr i el g™ fovo Gear 662025 A allovo W=
492 /2022 UFIgE el FaaHaR Wmsd) 7 oFg o MeRF Feed U 7 g § TR sy
fe=ife 2002.2026 & e ¥ Rienfirerdl #ve @ seawar ¥ RFTE 05032026 B Yow onEy W T
S dow f AR FEBRIT B W W 9R agw ON, gen Rl afer Sovo ugyer R a9
e 0@l AT AR A, TR gafaver afer (ga-3) SoN0 SESYT R a1 ereees BT
AT T T S FE vl # Wt aeer o @ fieg Ragss sR0wo 3R ReR miier,
wwmmmmmmwmmmmmam@mm
Fa @ sl | e B9 7 Ao TR sewm vl mofto o T e A fite RiE o
Al e Rie rfer, Mrgs R Far mefim dew, ammg wdum A 36 @ W oo wikwr o
e ¥ TR P ARe & w1 RsiE 16-01—2026, ve R WRGRY 36 & UH RAF 18.02.2026 TT
TR 7RG ERT Sow 5w R 05032028 § wowrel FwE T @R ¥ sift Wl o0
ATl g SRR raferoliy sl smeifdr 2 avel B o 3 v def efan e & Wil
1996 /51 / $U-66 /2025 /310492 / 2022 / 2026 Rl 06.032026 ERT RIcTRGR o wEeR @F
4Gl T~ /R0 e R g SR Y T | R IR ST e RS g aRoddio
e 02/ AT 06.03.2026 TRGER e Y TEHITAR A B AT T | So-RrenieR 36 gRT Retfw
11.03.2026 Y Wi HRRY Y e § weory R T # 5 TORR /%4 @ PR arowo
woz-36 Prfa o arfla et o @1 wara frar war g TORR @ AP | T BT 99 @ B
ARolo FUF-36 & UE Gy vy w5 vt Rrw FriRa waa sel S o seR /v BRr v
gl Srm T el o v £ oo W wen R Prm e T e Rer wiitwor g AL



Rectangle

FreeText
ANNEXURE R-5


ART I T qE W IR Y W |
frr e m%ﬁqgmwm‘ﬁ?ﬁﬁmmmﬁwmﬁmﬁm
i@ @ 11221 /2026 Rrvs Rig arorr ge org 9 we s goto @ os 3 AR
el o S iy e # A Rifte e Re aforer s 11221 /2026 R R
TGS 3, 25 i R aer T Re oifw godio g 09 o ¥ o Se SR FEHIE
BN IR S i 25032026 & Rg Wea—10 & o f ey oIk far mar # 1 R

farers e Frrgar -

In such above view of the matter, therefore, if the petitioners who were the erstwhile
Directors of the Company are aggrieved by the recovery certificate issued by the Teshildar and
consequential citation, may raise their abjections before the Collector of the district concerned regarding
maintainability and sustainability of recovery certificate and accordingly, we dispose of this petition with
direction to the petitioners that in the first instance they would approach the Collector/District Magistrate,
Meerut to file their objection against the recovery certified issued in their individual names was bad. They
would be filing their objections within a period of two weeks from today and the Collector/District
Magistrate, District Meerut shall be disposing of the same within a further period of six weeks after giving
full opportunity of hearing not only to the petitioners but also the U.P. Pallution Control Board as well as
the respondent nos. 9 & 10. We further provide that until such objections are disposed of on merit, the
recovery certificate dated 06.03,2013 issued against the petitioners and consequential recovery citation

dated 09.03.2026 shalt remain in abeyance to abide by the final outcome of the decision by the Collector.
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ANNEXURE R-6

2026:AHC:125059-DB

HIGH COURT OF JUBICATURE AT ALLAHABAD
WRIT - C No. - 23066 of 2026

Jitendra Singh Bajwa And Another

..... Petitioner(s)
Versus
State Of U.P. And 9 Others '
..... Respondent(s)
Counsel for Petitioner(s) : Kartikay Agarwal, Raghav Dev Garg,
Sr. Advocate
Counsel for Respondent(s) : C.S.C., Jagannath Maurya, Pankaj

Srivastava, Shiv Prakash Gupta

Court No. -39

HON'BLE SAUMITRA DAYAL SINGH, J.
HON'BLE SATYA VEER SINGH, J.

1. Heard Shri Kartikay Agarwal, learned counsel for the petitioner; Shri
Jagannath Maurya, learned counsel for U.P. Pollution Control Board, Shri
Archana Srivastava, holding brief of Shri Pankaj Srivastava, learned
counsel for respondent no.6/Nagar Nigam, Meerut, Shri Shiv Prakash
Gupta, learned counsel for respondent no.8/Meerut Development
Authority and Shri Ambrish Shukla, learned Additional Chief Standing
Counsel for the State. .

2. This is a second round of litigation. Earlier, a coordinate bench had
vide order dated 25.03.2026 in Jitendra Singh Bajwa & Anr. vs State of
U.P. & 9 Ors., 2026:AHC:61996-DB disposed of the earlier writ petition
filed by the petitioner on the following terms:

“I10. In such above view of the matter, therefore, if the petitioners who were the erstwhile
Directors of the Company are aggrieved by the recovery certificate issued by the Feshildar
and consequential citation, may raise their objections before the Collector of the district
concerned regarding maintainability and sustainability of recovery certificate and
accordingly, we dispose of this petition with direction to the petitioners that in the first
instance they would approach the Collector / District Magistrate, Meerut 1o file their
objection against the recovery certified issued in their individual names was bad. They
would be filing their objections within a period of two weeks from today and the Collector/
District Magistrate, District Meerut shall be disposing of the same within a further period

of six weeks after giving full opportunity of hearing not only to the petitioners but also the
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U.P. Pollution Control Board as well as the respondent nos. 9 & 10. We further provide
that until such objections are disposed of on merit, the recovery certificate dated
06.03.2013 issued against the petitioners and consequential recovery citation dated
09.03.2026 shall remain in abeyance to abide by the final outcome of the decision by the

Collector.”

3. In paragraph 67 to 75 of the present writ petition, it has been submitted

as below:

"67. That subsequent to submission of the aforesaid representation dated 07.04.2026, the
petitioners received a letter dated 25.04.2026 issued from the office of the Additional
District Magistrate (Finance/Revenue), Meerut whereby the pelitioners were directed to
appear before the office of the District Magistrate, Meerut on 30.04.2026. A copy of the
letter dated 25.04.2026 is being filed herewith and marked as Annexure No. 18 to this

petition.

68. That in compliance with the aforesaid communication, the petitioners duly appeared

before the office of the District Magistrate, Meerut on 30.04.2026.

69. That on the said date, other stakeholders were also represented before the District
Magistrate, Meerut. However, the learned District Magistrate merely directed the
stakeholders to submit their written objections/replies and no further date of hearing was

ixed nor any effective oral opportunity of hearing was granted to the petitioners.
1y pp y g g y2

70. That thereafter, the impugned order dated 21.05.2026, which was served on the
Petitioners on 27.05.2026, came to be passed without affording any oral opportunity of
hearing to any of the stakeholders including the petitioners herein, in complete violation of

the directions contained in the order dated 25.03.2026 passed by this Hon'ble Court.

71. That a bare perusal of the impugned order dated 21.05.2026 would clearly
demonstrate that the same has been passed wholly without application of mind and in a
cursory and mechanical manner without due consideration of the objections raised by the
petitioners and without appreciating the correct legal position governing the controversy

in question.

72. That by means of the impugned order dated 21.05.2026, the objections of the
petitioners have been rejected and directions have been issued to the concerned authorities
to ensure recovery pursuant to the recovery citation/recovery certificate dated 06.03.2026

in a time-bound manner.
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73. That the aforesaid directions have been issued without any due consideration of the
comprehensive objections raised by the petitioners, which the District Magistra‘te was
specifically required 10 exatine in compliance of the order dated 25.03.2026 passed by
this Hon'ble Court. The various grounds raised by the petitioners, including the fact that
the NGT Act does not envisage recovery to be made against the Directors for liabilities of
the company, the fact that the recovery proceedings are pmp.orledly being initiated against
assets whicl do not belong to the petitioners, as well as various other grounds raised by
the petitioners in the present writ petition and in their objections/representation dated
07.04.2026, have not at all been considered by the District Magistrate while passing the

impugned order dated 21.05.2026, and hence the same is liable to be set aside on this

ground alore.

74. That more particularly, this Hon'ble Court while passing the order dated 25.03.2026
had duly taken rote of the assertions and grounds raised by the petitioners and only
thereafler had directed the District Magistrate, Meerut to consider all such objections and

pass a reasoned and well-considered order after affording opportunity of hearing to all

stakeholders.

75. That however, the aforesaid mandate of this Hon'ble Court has riot been complied with

by the District Magistrate, Meerut and consequently the impugned order dated 21.05.2026

deserves (o be set aside on this ground alone.”

4. The above recital in the writ petition is consistent to the recital
contained in the impugned order dated 21.05.2026.

5. Reference may also be made to the order dated 04.03.2025 passed by
the NGT in Original Application No. 492 of 2022, Green Wood City Villa
Jan Welfare Society and Green Wood City Residents Welfare Association

Vs. Godwin Construction Company Pvt. Ltd. Meerut & 7 Ors. In material
part, it reads as below:

83, In view of the above, we dispose of this OA with the following directions:

(iii) We direct respondent 1 (project proponent), as an interim measure, fo pay

]

envir comp tion of Rs. 10 crores and deposit the same within three months
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with respondent 3 i.e. UPPCB."

6. Undeniably, the liability of 10 crores was fixed by the NGT on the
company. Presently, the name of the company has been struck off from
the list of companies by the Registrar of the Companies, Haryana vide
order dated 07.07.2025 and the company has been dissolved. Issue arises
for consideration - whether by virtue of above development of the
dissolution of the corporation, either by an automatic operation of law or
on the strength of principle of lifting of corporate veil being applied,
present petitioners have incurred liability to discharge the dues of the
company [under the order of the NGT dated 04.03.2025 (extracted
above)].

7. On the earlier occasion, coordinate bench had disposed of the writ
petition requiring the petitioners to file their objections before the
respondent no.3/District Magistrate, Meerut. Those objections were filed
on 07.04.2026. On the strength of pleadings made in the writ petition as
are consistent to the recital contained in the impugned order, other stake
holders also filed objections. Amongst others, it was claimed that the
corporation was a shell entity and the petitioners were real
operators/beneficiaries of the transactions described to have been
performed by the said corporation. Those proceeding appear to have
concluded on 21.05.2026. Neither the petitioners were confronted with
the material relied by the other parties nor they were given any
opportunity to rebut the same. Straightaway, the impugned order had been
passed recording adverse conclusions against the petitioners holding them
personally liable for the dues of the corporation, solely upon application
of principle of lifting the corporate veil.

8. In such facts, principal ground pressed is violation of principles of
natural justice. To the extent the petitioners were not confronted with the
adverse material relied against them and to the extent cryptic findings
may have been recorded without giving due effect to the relevant
statutory provision, upon a brief hearing, we are inclined to entertain the
writ petition. However, learned counsel for the respondent has suggested,
in view of the ground of violation of principles of natural justice, one
opportunity may be granted to the petitioners before the respondent
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no.3/District Magistrate, Meerut.

9. In such circumstances, no useful purpose would be served in keeping
the present petition pending any further. Accordingly, present petition is
disposed of with the following directions:

(i) The impugned order dated 25.03.2026 is set aside.

(11) Respondent no.3/District Magistrate, Meerut may issue notice to the
petitioners fixing a fresh date in the proceedings. It may accompanied
with copies all adverse material received and relied against the
petitioners, whether filed by the other stake holders or parties to the
dispute or as may have otherwise become available to the state
authorities. Such compliance may be made within a period of two weeks
from today.

(iii) Upon service of such notice, petitioners may file their final reply
supported by whatever material they may seek to rely, within a further
period of two weeks therefrom.

(iv) Thereafter, respondent no.3 may fix a proper date of hearing with at
least 15 days advance notice to all the parties. Parties undertake not to

seek any undue or long adjournments.

(v) After affording reasonable opportunity of hearing to all the parties,
appropriate final order may be passed after considering not omly the
factual aspects that are in dispute but also upon due application of the
relevant statutory provisions and the applicable law. Such exercise may
be completed as expeditiously as possible, preferably within a period of
one month from the date of final objections filed by the petitioners.

(Satya Veer Singh,J.) (Saumitra Dayal Singh,J.)
June 3, 2026 T

Prakhar

High Court of Judicature at Atahabad
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